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o THE CENTRAL ADMINISTRATIVE TRIBU*\:A!:I, : HYDERABAD BENGH %‘

AT HYDERABAD ;

0.A.H0,375/95 Date of -Order s 7,11.97
BETWEEN : |
Andul Aziz .. Applicant,

-

1, The Government of India,
"~ Rep, by the Development
Commissioner (Handicrafts), ;
Ministry of Textiles, -
West Block, No.? R, K.Puram,
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2. The Birector (SR) Office of the }
Development Commissioner (Handicralfts,
Ministry of Textiles, Govt, of India,
Sastry Bhavan, 3rxé Floor, |
26, Haddows Road, Madras, 11

- 3, The Carpet Training Officer,
‘Carpet Weaving Training Centre, ..
Ghatkeswar, R,R.Dist, ’

3. The Gredt Training Officer,
Carpet Weaving Training Centre,
Government Wool Spining Compound,
Kolar, Karnataka.

. Respondents,

o i

Counsel for the Applicant Mr.V.Venkateswara F—

Counsel for the Res pondents Mr,K.Bhaskara Rao
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MEMBER (JUDL )

HON 'BIE SHRI R,RANGARAJAN : MEMBER

HON'BIE SHRI B,S, JAI PARAMBSHWAR |

|
!

X As per Hon'ble Shri R Rangara;ar‘\i Menber (Adm.) X
I

o

. Mr, V.Venkateswara Rao, learned counsel for the

o appllcant and Mr K Bhaskara Rao,.]Larned standlng counsel
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for the réspondents. : Pl
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2, 2his OA is filed for a directlon to R-2 to re-engage the
. i |
applicant as Assistant Craftsman in any of the Carpet Weavxng

Training Centres as per his seniorltylinolcated in the senlorlty :
|l ; ?

list of Assistant Craftsman prCDaredlln pursuance of the Judgement f

'B»ew.l\.

dated 9.8, 88 in OA 545/86 of C,A T.,JAllahabad with all consequent1a1
|

penefits, | w
:

3. The OA was argued for sometime, The learned counsel for

the &pplicant Ssubmits that he is wiéﬁdrawing this OA and approach

the departmental authorities for thé relief and take further
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4, In view of the above submission the applicant is permitted

to withdraw this OA and the OA is dibposed as withdrawn, No costs,

| ( K RANGARAJAN )
Member (Admn, )

( B.S, JAT PARAMESHWAR ) :
Merber (Judl,) ‘f
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Y Dited : 7th November, 1997
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TN THE CEUTRAL ABMINISTRATIVE TRIBUNAL © %
' HYDIZRAB4D

THI HE'BLE SHART RLRANGARAIAN ¢ M(A)

THE HON'BLE SHRI B,5,041 PARAMSSHUAR
M (3)

Dated: q’/’{{/??-

ORDER/ IHOGHMENT.
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" Admitted an Interim Directions.
Issuar,

o~

Allodad
- Disposed of with Piveetiens—s

Dismisskd

as withdrawn
for Default

Ordered/RAjected

No order as\tg costs.
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